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22-2-96 
0 	Mr.B.K.Sharma for the applicant. 

MrSAli Sr.C.G.S.C. for the respon- 

dents. 

Oral order of termination of ser-

vIce is challenged. O.A. is admitted. 
Issue notice to the respondents. 8 weeks 

for written statement. Adjourned to 

25-.4-96. It Is made clear that notwith-, 

standing E this O.A. the respondents 

may examiñ the question as to whether 

the applicant is entitled to be given 

the benefit of the 6asual Labourers 

(grant of temporary status and regularisa 

tion) sthane dated 7-11-89 even though 

the applicant is presently out of em- 

ployment and to take appropriate deci-

sion. We desire that the respondents 

apply their mind Jf th this question and 

explained,the same appropriately in the 

written statement. 
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22-2-96 	Returnable on 12 weeks. Adjourned 

to 23rd May 1996. 

é4 	 Memer.-. 	 ,yicèChairman 

Ali 

	

25.4.96 	.Learned 	 Mr S.l1 prays 
: f...fpir .we&çs time for filing dountor 
AJjowed. 

) 	 LISt on 4.6.96 for counter and 
\j- 	 further orders. •  

Memb ± 

nkm 

15-1-96 

in 

Ftt A  

4. 

I 
%,r4L1, 

I 

None present; Written statement has 
not been submitted.. 

List fdr vritt.en, statement 'and further 

orders on 15.7.96. 	 . 

• . 	 '. 	. 	Member(A) 

Member(J) 

/ Learned coUnsel Mr.B.:K.Sharma for 

theappijeant is present. Mr.S.Mj Sr. 

C.G.s.c* for the respondents is present. 

Written statement has not been submitted. 

List for written statement and 
• further OzdZ on 7-8-96. 

• 	
Membk 

I 

4.6.96 
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7.8.96 	tIr S.Sarma for the applicant.Mr 

S.Ali,Sr.C.G.S.0 for the respondents. 

Written statement has been submitted 

and served on counsel of the applicant 

Case ready for hearing. 

List for hearing on 4.9.96. 

Member 
-I-- 

A1i 	 fV3 

• 

4.9.96 

/ 

- 

/ 	

0 

0 / 

/ 
- 	/ 

• 	•0• 	
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/ 
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/  

axRd =tRuat ME *ck1x 

Mr SP11,Sr.C.G.S.0 for the res-

pondents.• 	 -. 

List for hearing on 1.10.96. 

Xembe r 

Kfl 

	

1.10 • 96 	Mr S • Sarina for the app lic ant • xi: 

• S.A1i,Sr.C.G.S.0 for the respondents. 

	

• 	List forhearing on 19.11.96. 

Member 

194.97 	Mr S.Sarrna for the applicant. At. 

the request of Mr S.AIi,learned &.C.G 

C hearing adjourned to 30.4.97. 

Member 	 Vice-Chairman 	
0 

pg 	
• 	 • 0 	•. 
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O.A. 24 of 1996 	 - U 

- 	 - 	 - 

30.4.97 	On behalf of Mr. B.K.Sharma, Mr. 

- 	 S.Sarma, prays for ,  short .adjournment as Mr. 
- 	-B.K.Sharma is  :out of station for personal 

- 	
reasor. Prayer allowed. 

List on 10.6.97 for hearing. 

e or 	 Vice-Chairman 

trd 

fr- 

• 	 1 5.7 .97 	Counsel for the patie s submit that 

the case isready for herin. 

'- 	 - 	 List for hearing on 26.8.97. 

	

-e o 	 LQJA_
• 	 4 

Me( 	 vxce-Chan 

23-9-97 	 On the prayer of counsel for the 

parties case is adjourned till 21-1-98 

	

-- 	 for hearing. 	
[ 

Member 	 Vice-Chairman 

Im 

• 	 - • 	 - . 	 -- V 	 •• 	- 	-. 

• 	 21-1-98 	There is no representation on behalf 
• 	of the paies. Case is aLjourned till 

- 	 24-4-98 for hearing. 

— 	 V 	

• V 	 - 	 •• V 	
Member - 	•. 	 Vice-Chairman. 

].mn 	 - 	.• 	-- 	 :---.-- 

V . 	 • • 	 ., 	 -V 
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0.A.No.24/96 

/ 	Notes of the Registry 
	

Order of the Tribuna' 
	4 

24.498 

•t(j 

nkm 

The case is otherwise ready for 

hearing. List it' for hearing on 17.7.98. 

Member 	 Vice-Chairman 

c 
r ç 	 ' 

Ii-.  

cu- 

17-7 

in 

On the 

Sr.C.G.S.0 

10-'8-98 for 

counsel has 

List on 

M iL _r 

prayer of Mr.S.Ali learned 

ase is adjourned till 

hearing. Mr.S.Sarma learned 

no objection. 

10-8-98 for hearing. 

ViceChajrman 

7 tft 

Mr S. Au, learned Sr. C.G.S.C. 

is not present due to hi( 

indisposition. Mr G. Sarma, learned 

Addl. C.G.S.C. prays for a short 

adjournment on his behalf. Let the case 

belfsted on 20.8.98. 

14ember 
	 Vice-Chairman 

C- 

'/-- 

 

- 	
f 

pAi12T' 

nkm 

&1b's 
~TN- 

20-8.98 

pg 

4.8.98 

On the prayer of Mr B.K.Sharma, 
learned counsel for the applicant the 

case is adjourned to 24 .8.98. 

	

I Member 	 Vice- irmai 

There is no representation. The 
application is dismissed for fault. 

	

Me66e--r 	 Vrice-Ch  

14~0 
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NotesQf the Registry 

(\ç_) 	
.,f 	: • 

O.A. No. 24ôf"19496. 

)ate 	 Order oc the TiJuna 

• In view :'of the 
I ?rder passed 

in Misc. Petition No. 231/98 (o.A. 

24/96) the Original Application 

is restored to filec 

List on 28.12.98 for hearing. 

Mem er 	 Vi e-Charman 

PreseñtHon'ble Mr Justice D.N. Bah 
Vice-Chairman 

Hon'ble MrG.L. Sariglyiné, 
Administrative Member 

Mr S. Au, learned Sr. C.G.S.C. 

is still indiposed and unable to attend 

this Tribunal. Mr A.K. Choudhury, 

learned Addl. C.G.S.C, prays for an 

adjournment on his behalf. Prayer 

allowed. Fix it on 25.1.1999. 

Member 	 Vice-Chairman 

Division Bench is not 'available. 

List on 27 .1 .99 for hearing. 

Vj 

Lc 

fl7 

Heard learned counsel for' the 

parties. Hearing concluded. JUdgement 

delivered in the open court, kept in 

separate sheets. The applicaion is disposed 

of. No order as to costs. 

Member 	 Vice-Chairman 

iI ? 

fL /) 

/XJL f&J 
I A 

8y 	 - 

pg 

28.1.99 
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CENTRAL AD MIN ISTRAT lyE TR IBUNAL 

GU:A HAT I BENCH : GUJAH/T I5 

O.A. No. 24 of 1996 

Date Of decision 	28.1.99 

Sri  AnhlDas 	 PETUIONER(S) 

• 	 Mr. B.K.Sharma, Mr. S.Sarma. 	 ADVOCATE FR THE 

'PETITIONER(S) 

VERSUS 

1in.Ln.cjja..& 
	 RES POND ENT (S ) 

Mr. A.Deb Roy, Sr.C.G.S.C. 	 ADVOCATE FCR THE • . 

RESPONDENT(S) 

THE HON'BLE MR. JUSTICE D.N.BARUAH,VICE CHAIRMAN 

THE HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER. 

I. Whether Reporters of local papers may be allowed 
to see the Judgement? 

2,0. To be referred to the Reporter or not? 

3. Whether their Lordships wish to see the fair 
copy 6f the Judgement? 

4 Whether the Judgement is to be circulated to 
the other Benches? 

Judgement delivered by HorYble Vice-chairman. 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Appliction No. 24 of 1996. 

Dae of order : This the 28th day of January,i999.. 

Hon'ble Mr.Justcje D.N.Baruah, Vice-Chairman. 

Hon'ble Shri G L Sanglyine, Administrative Member. 

SrI Anil Das, 	 - 	- 
Sto Nila •Kanta Das, 	 - 
P.O. and P.S. Màrigaon, 
Village-Marigaon 

• 	 Dist. Marigaon 	 Applicant. 

By Advocates Mr. B K Sharma and Mr. S Sarma 

• 	 -versus- 

1.. 	
The Union of India, 
represented by Secretary to the 
Government 	Of, 	India, 	Ministry 	of 
Telecommunication, 
New Delhi. 

• 	 .• 	
, The Chief General Manager, 
Assam Telecom Circle, 
Ulubari,Guwahati-7. 

• 	
3. 	The Telecom District Engineer, 

Department oI Telecommunication, Nowgaon, 
Assam. 	 • 	• 

• 
-s 	 4. 	• Sub-Divisional Engineer, 	 • 

• 	 - 	GT.Telecom, Marigaon, 
Assam 	 Respondents 

By Advocate -Mr. A.Deb Roy, Sr. C.G.S.C. 

ORDER 	 - 

- BARUAH J. (v.c.). - 	 • 	 • - 	.• 

- 	 This application has been filed by the 

• 	 applicant challenging the oral order qf termination and 

- 	also refusal of the authority to allow the applicant to 

• 	- 	 -. discharge his duty as casual worker. The facts are 

• • 	•• 	The applicant was engaged Casual Mázdoor in 

- • the office of the Sub-Divisional Engineer, Telecom, 

• • 	Marigaon in the month of August,. 1994. He continued to 

• 	• 	 work as such for more than a year i.e. 	upto 

Contd.. 

• 	 ,•• 	 • 	 - 	 • 
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0ctober, 1995. Then suddenly the, atithority -namely, 4th 

respOndent 	Sub-Divisional 	Engineer, 	GT, 	Telecom, 

Marigáon, Assam, verbally terminated his casual 

engagement with effect from 4.10.95. The applicant was 

not allowed thereafter, to work as casual  Mazdoor. The 

applicant being aggrieved submitted AnnexuresB and C 

representations dated 17.10.95. and 1.11.95 be-fore the 

4th respondent. As nothing was done the applicant has 

approached this Tribunal by filing the present 

application. 0 

• 	 2. 	In 	due course respondents 'have entered 

appearance and filed written statement. The short case 

of the applicant is that his engagement a 'Casual 

Mazdoor in the said department was unreasonably 

terminated. This averment has not been admitted by the 

respondents. in para 6 of the written statement in reply 

to paragraph 4.4- Of the Original . Application, the 

respondents have denied all the claims of the applicant 

made in the said paragraph. It is further denied that 

the action of the respondents are arbitrary •,a'nd acted 

malafide in ,terfninating the casualgétr It has 

been averred that the applicant refused to work in 

outdoor duties of telephOne lines, and a1s refused to 

go on transfer tother stations leaving Narigon when he 

- was asked to do so. This led to the termination of the 

•  engagement as Casual Mazdoor. From the averment -made in 

the written statethent it is clear that the service of 

the applicant was not teiatedc due to paucity of work, 

it was because of his failur to comply - with the 

• direction given by the authority This .chOwe.r 

disputed by t'he applicant Rejoinder has also been fi'led 

• 	

0 	 • • 	 - 	

0 	 Contd... 
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by the applicant denying the averment made by the 

respondents. In the rejoinder applicant has stated that 

he is still ready to go anywhere. The representations of 

the applicant have not yet been disposed of.. Therefore 

it is difficult for the Tribunal to decide the amtter in 

view of the disputed facts. Most unfortunately records 

have not been produced before the Tribunal. In these 

circumstances we feel it will be expedient if the matter 

is properly examined by the respondents. specially 

respondent No.4, before whom representations are 

pending. Therefore we dispose •of this application with 

direction to the 4th respondent to dispose of the 

representations already filed. The applicant may, also 

file a fresh representation giving details of his claims 

within 15 days from the date of receipt of this order. 

If such representation is filed that shall also be 

considered alongwith other rePresentations within two 

months thereafter. If no fresh representation is filed 

then two months from the date of receipt of this order. 

While disposing of the representationsthe 4th. 

respondent shall take into cnsideration of the stand 

taken by the applicant in his rejoinder that he is ready 

to serve anywhere and willing to go on transfer. If the 

applicant is still aggrieved, . he may approach the 

apprbpriate authority. 

3. 	With 	the 	directions 	made 	above, 	the 

application is disposed of. 

Considering the facts and circumstances of the 

case, we however, make no order as to costs. 

OGA4 (D.N.BARUAH) 
Administrative Member 	 . Vice-Chairman 

trd 
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IN THE LENRA.DMNISTRATIVE TRIBUNAL 
•-' GUWAHtI BENCH 

O.A.. Nc'.. 24 OF 1 96 

Anil Ch.. Das 	Applicant 

- versus - 

Union of India & Ors 

.... Respondents. 

- 	 AND 

IN THE MATTER OF: 

A rejoinder to the written statement 

filed by the Respondents. - 

- The applicant begs to state as follows:-

1.-- 	That the applicant has qone through the copy of the 

written statement and have underst':'od the contents thereof. 

2 	That with regard. to the statements made in paragraphs 

1,2,3, and 4, the. applicant reiterates the statements made in the 

Oriciinal Application.. 

3.. 	That the applicant categorically denies the statements 

made in paragraph 5 of the written statement, Annexure-A to the 

O.A. clearly states about the engagement of the applicant during 

the period August, 1994 to 4..1..95 on which date the servi':es of 

the applicant, was terminated orally.. The Respondents can not 

disown such a position, the applicant during the said period 

continuously worked in the Department without any break and he 

was paid the wages. as admissible under the,rules. 

4. 	Thätas regard the statements made in para 6 of the 

'written statement it is categorically denies that the applii:ant 

had denied to work in outdoor work of telephone lines and also 

4 

I 	 • 	 • 
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,.disagreed to- leave Mari-gaon anddeclined to go- on transfer in 

ther - sttion The applicant.as never asked to' do -any outdoor 

--duties rather the-service of the applica-nt.was dispensed  with, 

-ith the assurance- giving the applicant -outdoor duties however 

till date- no-such duties have 'bee-n assiqned to him.. On the other 

hand-,. otherpersons -have - been --appointed depriving the applicant 

in. this connection mention may be made of one Shri Dulal Nath of 

village Ra.jbari, Marigaon who has been engaged aft-er- disengaging 

the applicant.. The applicant is merely and -willing to go any 

where-else if he is provided with work by the Respondents. 

5.. 	That with regard to the statements made in paragraphs 7 

tO 10, of the written statements the applicant - ':ategorically 

dnj-es - that - his case -  does not came within the purview of the 

scheme.. He has got a right to be continued insrvice even with-

out temporary status as has been allowád in other such cases by 

the - Respondents..  

As - per their own admission, the respondents have • di's-

continued the services of the appli':ant on the alleged ground of 

his -refusal to work in outdoor duties and not for any other 

reason. On the other hand,- as stated above, the -  apprcart has 

never been assigned with any outdoor duties. 

.7. 	That- with - regard to the statements mádeiri paragraphs- 

ii.- to 14- the applicant reiterates.:  the staternent -  made in the 

Original Application. 	. - 	 - 	- 	-- 

5 



• 	VERlFICjTIoN 

1, Shri :Anil Ch.Das, applicant in O.A. No.24/96 do 

hereby verify that the.statements made in theRe.joinder are true 

to my knowledge, 

And I sign on this Verification on this theday of 

January, 1999, 

Signature 

6 
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IxIlunalAct, 1585) 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL is CUWAHATI BENCH 

• 	

O.A. NO. 	16 

BETWEEN 

• SRI ANIL DAS 

s/s. N-4 1a Kmnta 0;., 

P.O. and P.S. r,r±g.n, 

• 	
Villg.- Mori ftrsa,n 

• Diet, M•r;sfl 	 .,,APPLICANT 

AND 

• 	

16 	 The Unian if in&i, 

rorsssntSIhy Secretary to the 

Gt.e? Iflt.a, Mni;try if Tslsc;minuna;ti.n 

New Delhi. 

• 2, 	The Chief Cenur;l P13nsr, 

Aem T.lasm Circle, 

Uluhari, Guwahati-? 

The Telicm Dstrict Engineer 

- 	Dsrtemnt if Tslscsmunot±•n, Nsw!aen 

Asam. 	 • 

Su-Dit,±ai.nal Eninsar, GT Telsoam, Msrja.n, 

Asaame 
•..RESPQNDENTS. 



1 • 	 1) 

S 1 

(2) 

OETAIS OF APPLICATION 

1, 	PARTIcULARS;oF THE ORDER AGAINST WHiCH 

APPLICATION IS P)ADE $ 

The instant.applicten is directs d ag±nst ilheal 

tsrmnetjsn if service and the ds•med r.Jcct±an of the 

reiressntat.n of the ap1cant for rajlarjeti.n if his 

.erv±os in Gr.up '0' catssry under the Dsiartment if Telennu 

nicatien pursuant ta the Apex C.urt's Ociaisn and euhume mdu 

thereunder.. The appiic2tian is ala.' diructud for a  d±rectjcn 

to the ef?jc3l respanOnte for reuiaris.3tian of the services 

if the app1oant in Grlup 10' oats!ry and/or os.rpt..n of the 

ap1icant In the Dapartrnent if Telsaemuc:tjcn under the relevant 

scheme and omfirmeWf.f temp.rarysttus with all aenescJentIal 

hens fits. 
41 

01 	

2. 	JURISDICTION OF THE TRIBUAL 

The applIcnt dsclree that the suijuat matter of thi 

applicatlen is w±thin the jurisdiction if this Hn'1t Tribunal. 

3. 	LIIIITATION 

The p1icnt further duolares that the zplicatien is 

within the lmittsn peried preeorIud under Sctjn 21 of the 

AdmnjetrtLvg Trlbuncla Act, 1985 9  Howeusrthe clrournetancus 

isln.j to the filin!.f the Lnsthnt ppl1cation has been explaIned 

under the Hsd 'Fcte of the Case' and WhIch may be taken into 



. 	.. 

(3) 

acceunt. 

4. 	FACTS OF THE CASE: 

4.1 That the applicnt ic a cit.±Zen of India ann a permanent 

reedent if Aacrn and as such he is entitled t ll the rihte and 

pretatLen rgUarsntsedunder the Ccnsttutj,n of India. 

4.2 That the app11cnt b.l.ne to pecrer •ot1cn and in search 

if amplaymint he ceuld net prececuts his studies after ncssin 

Class X and was crnp.1le0 to iffl for a jib fir •arnin liveliheed 

for the members if hie fani±ly. 

4.3 That the 2pplica1it Was app.inted in the Department of 

TslecsmrnunicLsn, merLa.n, Asasm on cceul bs±c in after 

O.mp1etLn 
wxx%pxAUoq all rscpiremsnt, Ln the month of Au!;uat 1994 

The applicant was oentinuin in the said peet 1int.r-

uptedly upte Ooteber,155 and was performine his dutpe upte the 

sati.?aotien if all concsrnd. Suddenly in October, 195(4,1.5) 

the service of the appl±cant was terminated arbitrarily by an .ral 

erder by the Rccendents. The Recpndunts wh±ls t.rminatn the 

lykk 
.urvce cf the applicant did net taksA acc.unt if the spell and l.nth of 

service renderdsrsd by the applicant in th. l±ght at the scheme made 

for reularLsatcn if Creup 20' empl.yesa  pursuant to Apex 

Ceurt's verdict. 

A cepy if certificat. dated 2.9.Sl issued by the 

Sub—Dvicicn5l Enç noer CT,Tmlecem,i1.r±aon,pssam is 

arnexsd herewth and mark as Annexu re- 
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4.4 That the applicant lees to state that the ruepundents 

have acted arlitrcr!ly and with melafide ±ntsntien While tsrminat±ng 

his ssrvoee. The cppl±ccnt was given Eauranca that he would Is, 

acaemsdetLtn lifls work (sutds.r duty) in the same Department, but 

the same has net been mat.riclieed, till Note, It is furthiD 

stated thet the Reep.nd.nts ha't acted with a malaf±de intrnt±sn 

to accemedate another perssn uçdsr' the preeeuxe of the Li.nien and the 

appl±cant has been mali seeps seat athe situatien. The applicnt 

made i.viri •ral prtyere and when hie prayers eththm were rejected 

has made c representatien on 17.1I.5 making a prayer for rejnstats 

ment in s.rv±cs but same has been denied. The reepnn.nte have ay 

I. 
nsIisr cheesen to reply the earns a 8.Ln).aggr,v.d by the arbitrary 

and illegal. actien if the Reepandents the applcaflt mada one 

more representaticn..n 1.11.5 but the earns also haf fallen to the 

deaf sari of the RespenOnt.. 

C.pee if the scid r.pressntatlsn dated 17.1e.95 and 

1.11.55 ore annexed herewith and markd as ANNEXURE B & ANNEXURE C 

rcapeotivsly. 

4,5 That pursuant to the ssrv±ce s rendered by the applicant 

an casual bsi€ for the said pitied, the applicant in the naturel 
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asurse .xi..cted that hie services would is ragularised by 

the Rltepanalenti in &ii curss. It was also the repr.as-fttet±en of the 

;plicnt that the would he conferred with tcrnperary status with 

all aefleequential bsnafLts in as much as he canferm, to the 

requirements of c,inferment of temperary status with all cnsacieñtial 

benefiti . C.ns!quently his cervIces euht not to have been t,rmlngtsd. 

It will be ert.nent to mentlen hers that the sasual empisyses 

is had entered the services af the Rs8pmnrients with that of the 

aplcant arW even after his such entry have since been reulsriged 

ar. conforred tamp.rEiry statue unr4er the relevant scheme pursuant 

to a Oojivn of the psx Ceurt aM they are all enji ye the 

Out 

benefIts of the saId Apex Ceurt's decision A  &#Q the scheme prsprp 

by the Reependente. Hewevir, the applIcant has niIther been faveured 

km c4e' 

with rejujarjeatjn at hi5 sex've ncr cnf.x'm.-nt-..f' temperary 

status, rthwr his service has been termInated in the year 1995  

and inspite of hIs repeated representations he has net been favjur.d 

with any repl.y r.nd thus he has gvt no ether alternatIve remedy 

thkzp te eerie under the preteotlu, hands if thie Hn'hlc TrIbunal 

for rsdr.ssal at his trievanovs,  

4.6 That the applicant st0tse that he 	made numezum 

r,prseentatjens ursjn.pan the muthoritz-4se for his reengement and 
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ccnfirmUt or temp.rry •ttue and benefit thereof as have 

soeruedta .th. apl±Oant pursuant to the diCi*in of the A.x 

C.ürt and the scheme prepared by the RiepenWents, but till now 

he h as not been favoured with a reply as stated abet,. *  It will 

be pert±nent to mentian here that some at the casual smpl.y.es  

like that the applicant had fLied Writ ptjt±en (C)N..1281/85 

(Ram Gipl & Ore 1.. (nun of India & Oru)b.fsrs the Apex 

Crirt urung for re!ilar1eatsn if their services. Alençwith the 

said WrIt prtitj.n now ether WrLt Pst±tiensr has also been filed 

by sn1lnrly cLroumetancel casual impl.yese of thu Department 

if Tel.cemmünicatLcn.The Hen'bje Supreme Csurt in the lLht if the 

deoiin rendered in Obky rated Casual l;kurers Is. (.0 I& Ors*  

r.ertcd in (188) I SCC 122 cencerning the casual empisysas of the 

Department if peets,. passed judgement in ccinf.rnity and in the 

light ef
, 
 the said judgdmsnt, UrWer the said jude.ent, the rcepenents 

wee. d!rsated to prepar, a scheme an a rat±enol basis f.r abserbin 

as far as practicable the casual lzb.urers including the 

petitaner therejn.who have centinously Ucrk,d for more than one year 

in thr Tiecam Departrnent.Thg Apex Court also directed for lung 

the needful Uthjn Six msntht, f'xcm the  d te sf judgemsnt. 

A espy if the judgment dated 17.4.9lpasaed by 

the fApex Ceurt is amexsd herewjth Qnd marked as 

ANNEXURE D 
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47 That pursuant to the aferesaid ju!ement, the Department 

has pr.psred a iahsme c2llod Cua1 lhiursr (Crnt of Temp.r&ry 

•sttue cne reularjeat1en)Sch.ms dtsd 711 08. It ii further 

stated by the pp1±cnt that hie area is sciar.ly c.v.rsd under 

the said scheme and he Is anttled té cnfLrinen of tempsrary status 

with all o.nesqiential lanefite like that of the ether Casual 

smpl.ye., However, the applccnt has net even been replied to his 

rmprssentatan and his eurvjca h* been illsally a.minsè..amtm 

termirt.d to accampiata ethers and caneeciently he is out of 

smpl.ym.nt* 

cepy if the Scheme 18 is annexed as ANNEXURE E 

468 That althsuçh the Sass of the applicant has not been 

c.n.Idared and his sarvicss hve been illlslly terminoted in 

19, parasna who were appsintedl.nçwit.h the cpplicaht or •vsn 

after him have been granted timperary •tRtun. For Instance in the 

Office if the TSlscun DLstrlct Eninasr, 8enqaigaen, AsL3mlI'me$t 

* 21 casual •mplsyaee like that of the applcnt he been 

ammtLwm.1 cenferred temperary sttus vids letter N..P.75/pT/C(!1/ 

pt-1I/4,5/e? dated 4.1.55. Pursuant tc the said erder dt.d 4.1.5\ 

the empl,eyess,,werw oontineusly werkjn5 with the lan,f'ite of tsinp.rary 

status with canseqential Isaifit., whereCs the applicant who is 
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also s±milarly $±tuatsd with the slivestated empl.yees has 

not even allewed to centinun in his s.rvce, and hc service, have $' 

been terminated wthaut any notice and reassne. Thus the applicant 

has been illegally deprived of the earns b.nefts in vislatien if the 

Apex C.urts judernint as well as the scheme prepared by 

the Respendet. •Tht actien of the Respendents in tirminatin 

in servjees of the applicant has resulted in hiatus diecriminatien 

and the same is ?sundadrnalafjd, and v$alaitjv, Of Artcla .14 

and 16 of the Constltutien of IndIa. 

A cpy of the said letter dated 4.1.95 is annexed as 

AN NEXURE 

4.9 That the applIcant statss that alth.u!h he cannet claim  

reuleratIsnef his servIce as a matter if ri!ht but at 

l..t he has gut a right to be Canaidered for reularisaten 

under the scheme whIch was fermulated pursuant to ttv dso±sjen 

of the Apix Ccurt,jt the reap.ndents net to speak of csnruratj.
S

n 

if his ose have not buen rsplied tè his reprss.ntatj.rs mentiened 

abeve. Be it statiid here that apart from the afereaid repre..ntatjens 

the applicant has also apprseh.d hh,r autheritias Ahas alas made 

eral. representatien befere the cencerned autheritLes. He Mae 

been VisItIng the Officers at the r.epend.nts but all in vain. 



(,) 

All hie rsr..snteteno his fallen into the deaf sore of the 

ruapa ntunta. 

400 	That the apl.cant itt. state that there it 

no earthly raiaEn as to why he he thsuld net be onsidsrsd for 

confjrmint of tsmperery statue with all conca .ential benifts. 

LII That the apljcant b.!i to stats that the termination 

of his service wth.ut any written order it vislnt±ue of rolevent 

revsiene of law and also violative if the pr±ncples of natural 

jumt±ce. It is aleo violatIve of dictliid dewn by the Asx Court 

erW the scheme propareO by the rvep.nd.nts in purivanct of the  

said oxMx Apex Czrt'I nrcisr. Thus urder no circumstances his 

services - coulO have been terminated by the rsepsn.nts at 

aprepri.ate directian from th% Hen'ble Tribunal it called for 

for roIntatment with all csneejentil benifjte urd.r the schams, 

by setting nsift the oral order of tsrm±naten. 

412 	That the apjlicnt after termination of hi 

seruloe was all alsnj asuuited verbaly by the respondents whonover 

he visited the.iefficere that flerd?ul would be done in the matter 

ard it Wt a matter of time only before the applicant cauld be 

reLnetat,I in aervlce and conferred with the benefIts of the Apex 

Court's dsoiaion rs well as the scheme formulated by the reran,.nte, 

L 

1, 
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4,  

S 	 - 

(i) 

i/it u with thj; hape 'the applicant kppt in purcuing the matter 

and now na S lest resert he has cnme unsr the pr.tectivi hnfl 

of this H0n'kle Tribunal • it was ursr the ssaurncr if the 

r.ep.n1ente the appUcant kppt in h.pinç with rassnable 

expsctatS.sn ththicOse would c.tee.be  ownsidered a1.niwith- ether 

similarly situated empisyils, but cuntrary to such rccnble 

expectaten he fsunid that his services hve been terminated by the 

r,apecents. uner • pressure and threat of Unicn p..pls and to 

aacumd'ts anether in hje place. Urder thus crcumstancas the 

• appiict.havn feund no ether alternative and •ffsoaoiaua remedy 

/ 

has approached the Hn'bls Tribunal for redrusl of his !rievno.s 

immedstely Liter his such term±n;ten. The applicant helsns to 

lewer atretum of euc±ety md his family member are living in 

a very precriaus pridicmsnt lie to fnncil hardshipnd if the 

rsli.f seut for hereIn is not granted the app1Sont as well 

as his fmily members will -suffer irreporrble i.e. 	injury. 

5. GROUND FOR RELIEF WITH. LEGAL PROIJISIONS: 

5.1 	For that the applicant has been illegally deprjued 

of the benefits of the Apex Caurt's d.cisS.n and the'. 

Schsms fermulateul by  the riapandsnts.anrj thue appr.pr3te 
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dftsctjen be issued to the RespinOnte. 

5.2 Fer th2t there is groes vicltien of the ArtLals 14 of the 

C*nstitutn of Inuia inemuch thu apl±cant has been •nle 

out for fferenticl tretrnsnt urar sjmilr circumetnce.. 

5.3 For that the termin;ti.n of the aerujcee of the appl1snt 

was most il1eg1 having no sanction of lw and being vjslatie 

of the dazi@ion if Apex Ceurt znd also the Scheme ?ezmulate 

by the Respnsnte, 	 - 

5,4 For that when the e±mlarly SStuotO an.1 juniars if the 

applcnt haye been granted temporary statue urur the sohems, 

there Is no iarthly reasons as te Why the ajoplieant ehauld net 

be granted the same benefit as that if hs ellesguE'. 

5.5 Fir that the resp.n&t.nts Bonnet apply the Scheme as Well as 

the dkza*k dictum laid Own by the Apex court an pick an 

•ch...e basis and the rosponftnto hsujn One a., same Ii 

vialatitis if the (aflstjtut1.nal Provislans and the applicant 

is antitled to the r.ljfs caught fir in theappliaatj n. 

5.6 For that in any VjsU of the matter, the inctjn an the 

pant if the respondents are net sustainable and liable to  be 

rimedjed by apprepriate direction by this Hon'bl. Tribunal. 

- 	 57 Fir that when the applicant his camplste more th0n 240 days 

of werk eontlnoualy in the effjce vftli Respor,dsnts for Whitth 

I 

4 
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he 	 sq.iar.ly  avsrad by the guidelines sf the 

Scheme prepared pursu2nt to Acx C.urt's decs1sn, there is 

no earthly kv.r;eefl zeta why he sheuld net be !Lven tsmperry 

status Ij the Respancfent.. 

The applicant prays b•fcrs thia Hen'bls Tribunal 

to adUafl3s more gIaun1a 	the time of hear±ngof tIe 

applicatien. 

6. DETAILS OF REmEDIES EXHAUSTED : 

The aplLont declares that he t 1as na ether alternative 

remedy .th.r than approsohiq this Hsn 1 hje Tribunal,. 

7, fi9ATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 

OTHER COURT 

The app1±ct further dsc1res that he had net previ.uely 

filed any applicti.n, writ petition or suit regarding the matter 

in respect of ihich the applicatjan has .bssn made bsfere any ether 

Court of law, or any ether autherity and/ar ether Bench of the 

Tribunal end/er any such applictjan,wrjt petitn or sui.t is 

pending bcf.rs any of them, 

• 	 IEFS SOUGHT FOR: 

Under the fact& and circumetanoee .tted abeve, the zppljcn 

prays that the ±nstant apl1cti 3 n be admittød, r.c.rd5 be called 

for and upin hearint the partIes an the CUSS and OW... that 
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my U shown a1 an perusal of the r.c.rds, 18pl.a.ed ts all.0 

the appliot!an by granting the ?allswinj rilief. : 

U.) 	13 •et aeid* and quash the era] order of terminatIon 

of the applicsntre.rted by the Rasc,andsnts,wãth all cmos'-

qientici ben.fte including salary añdc.4&4y of service. 

(Li) 	To dIrect thereopondunts to raulsriae the aervce of ths 

aplLcnt with retrospective offset and/sr altsrnstivsly to 

cmnfar the benifita ta whIch he ii entItled under the Apex 

Ceurt's dsojajn as well as the Schema fermul;td by the 

R,spensnts. 

Cost of the aplicatian 

Any.othir relief ar relia'fe to which the applicant is 

entitltd under lau and equIty, 

. 	IN1tRIII ORDER PRAYED FOR 

The pl-cant prays. for an interim •rder from thu 

Hen t ble TrIbunal dIrecting the Reepar.nts to chew theapplicant to 

Osntlriue In esrulci as 6c,fsu 
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PARTICULARS LW THE I.P.O. 

(i) I.P.O. N.. 	$ 	 o9O59 

(ii)Date  

(Ui)Pyb1. at 	: GUWAHATI 

LIST or ENCLOSUHCS 

As stat.d in the Index. 

V E R I F I CA TI U N 

T o  Sr± AnL1 Ds, sen of Nile Kanta Das t  a.d 

asut 23 yeare,rai!Ont of !i11aa Mori 4rg2an,P00 

& P.S.PIanig.n in the District if m.nigaen, the applicant is 

the Lnstant applicstièn,O hsriiy salemnly affLrm and verify 

that the sttem.nt, mda in paragr5pha 

are true to my a).ul.d9e and thi.e mad, in paragr5phs 

are true to my Xs.1 advice,I, have 

net aureeaeef j3ny ntarj facts. 

And I sian this v.rj?!ctin an this the dsysf 
Jnunry7 1996 at Gauhntica  

APPLICANT 
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DepartiCflt of Telecciuniurtication 

Office Of the 

Certified that Sri Anil Das, 8/0 Sri Nila knt8 

Das of Viii. 	 ha ragaon, 	s been WorIing as office peon at 

Marigon C 1) CT - 512 Exchange from August, 94 till 

date. 

Attested 

cal illegible. 

20.9.95 

ub - Divisional Engineer, 

ciT Teleccin 

Iarigaorl (Assam) 
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ANNEXURE B. 

TO 

THE OFFICER IN CHARGE 

TELECOM1JNICATION 

PiORIGf3N 

010. 17.1,5 

Suk 	MY TERMINTjoN FROM THE POST OF OFFICE PEON 

Sir, 

With due respect I bug t4 stats that, I 

the Offje psan whu wn worked from August s, 14 to 

Oct.sr,15 in your sffLce. 

Sir, 	you knsi that, I zn your Peer smpl.ysu 

Who has !et no ln,f, 1nd for forming nnd unumplsyd y.uth 

under SchOuls cste(Ke.th)resdng nearby your effcs, 

Mar5r3sn artz. Looking at my 1nncj pseitin that time 

Rsspect 
R*apa 	Mr . Rey hs eppsintei mu as a OffIcs peon and all.wu 

me to wrkc.ntineus1y Alerwj w±th thIs perjed I have als• 

worked under you from 	to 4.1.95 cuntinesualy.on 

4.1$.5 with a malfje Intontjcr, znd ?reiuiuntjy one 

Sr-,  Du1l Nath of RaIcrj Gan aips±ntsd in my ploa saeur 4 ng mu 

to chat ma l±nc works with the plea that Un±sn puaph. m±tht 

mitate themattar. Ms alcnwIth my mathar made sevarci prayers 

With tare but tfll d ate Ur*umanly I have not giu.n the J.. 
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Sir, *tlst, s p. lit reuirt I have given this written 

pl1ctiin praying that I my Is appeintU tigain as an 

Of ficee peen wthn II icy.. 

Otherwise I will have to apprsch lifer. lw. 

Sinoerrnly ysure. 

Cspy for necessary actsn 
sil/-. An1 Dcs 

and ?&weursIl. conaiderations 
S/O.Sr NU2 Kant Ozs. 

1.Enjinear, Tilecem Deptt 	 Areen 

N.w ;5n$sr• 
P.O.M,riçsn 

2.Lb.ur Officer, 	 Mouza 11sri.n 

Teiscem P1sr±aen 
Dist.er1.n(Aaem) 

Asam. 

Enc1ur,e. 

Certificate regarAirmi my wirk icusil by 

0/C is snclasd herewith. 

-. 
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ANNEXURE C. 

	

XXIX 	 V  

TO 

THE OFFICE IN CHARGE 

IIORIGAAON TELECOM ASSAM 	 DTD.  
-V  

R,f. 	APPLICATION DID. 7.1I.5 WITH REGARDS 10 MY 

TERMINATION AND NON REPLYING TO THE SAME. 

Sir, 	 V 

With due respect and prefeund suImiseen I beg 

to ,tte tht1 hw.md, an appeal to your C.dself for 

r.plc±r if my service by one Sri .DuliN3th ne offIce psen, 

ihsrps I have served at your Geodsaif's affic. from 4uu 

1994 to Oct igi5. 	 . 

V 

 Sir,aftrr 15 dys fiam the its of my filIng thi; 

aforesaId p.plict;n I cauld net got any. result frcm you and 

beinc a;grj;vcd I have given this applIctIen tsr n.eS.aee, 

meIcin.j some prayer. 

This ig my humble eubmissien if.rt your Coadasif. 

	

V 	
4 

Sinceroly ysurs. 	
V 

V 	 Sd/— AnilO. 
S  

V 	 Iill. f'r29;n 

P.O.1'1.rja.n 	 V 

P.S.Merigsen 	
V 

Diet, 
ThIc Is for your favauri1e cansiderr.ti a n and necessary actlion. 
C.py to s Respeots! Engineer, Telsoam 

N.bsgasn, Aee.m. 

V2 
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Absoxption of Casual Laboij 

Sup reine aurt directive Drtntrnt of 'Xeiocom to taø back 
all cu1 azdoot5 wbo have been di scha rged after 30.3. 1985. 

In the ipXena Court of XncI.a 
civil Original JUridLcticn 

;rit PetitLn (C) Ho, 120 of 198 
Rn Gcyoal & O 	 Petitioners 

ffin of Zntja &Or3 •, Rerdent5. 

ith 

• 	 rit titc 	1246, 124 of l9, 276 177 and 120 Of 

Jait irqr & Qr 	€c etc4 	. 

U: 
 

Of Xrijia & Orso 	 ,, Re spondent s.  

ORi1 

4r3 	 th ptitk)fler3. TWh d CQWtoA. 
- i&i.iit h.s bcn liled., O or tuxfl up for t 	 of 

India cvctl when vQ havq wtited for fnnrr ther 10 r1nutts for. 
. OUC*3L for the UniM of Xdia. 

'h pacipl Iat; ir thee p6ttr under 
Artic1 32 of th9 	fltittiOfl ,n bn lhil 01 t p'tit.rt3 
i that: thu s' ar 	i 	;;TJer the e&crn 	tirit of the  

i in.a riscai iburcrc ;rcl flrp cL thr. • 	in 
poyctt 

 
-.56r more th four Years whil-i 	 have * 	

erved 1or tw or three yrrs. It -  oiT r J1?rir'th'J then 
in 	Lymext thci,t ae rvices have b-az tetint. cn  30th 

	

19. It is cnterldi that the 	1lc-  04 the  
ri'ion of this Ctart in 	i]y rt ~ e  

Uc •L ndi &.Ors. 19&8(i) ectcn (122) s.,uarCYv 	2lie5 
tv the titier tuçh that 	z  
of cii 	 of oct 	i 	1' -r 	9t.tt. it 

cid 	?'y t 	(2iflC'i that t"c 	ston an. dre.1 
Ir that cI o tclatad t t 	icr 
ar1i,r 	crd 	 Dtr,t :' 	 ')Vi 	both 

cn 1!J T1ej ha bewrE zi 'nire dit, 
IC E 	zL'rA ' r -  4 of tt 	?r*Ott 	1.ir that 

• 	 OW42atioL3 iteJ to Grj 	:rn T1orn he 
bepl rzci tc 11k4 c.h 	crt th 	tnci cf t 	citner, 

• 	 e- 	nid Jurt thIs 	rt *zzid 

• • 	
• 	 tc z•. 	 r2 - 	i ccne on 

• 	
. :atinai b- fs for 	xrb1n'-i a. *ar j 	tb1 

• • 	 thc 	 flinuiiv 
;V.±it 	 th 	tr fzd 
Th! 	D: 	ztrrt.* 

• 	 • 	 • 	
• 	 C:ntd.bP/23 

/Z- 
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t tho Qh im pvs raj 	3 o f the ii t 
it h been ssze -td by trw ptiti ers tt 

hv bccn 	£ iøe ti tc year, the cr 
rfi aV5t does nO t clisute that tha, petl. tion. No diztthctvn 

h &wr btwe '63 a ition 	as a class Cf e1oy 
&3 thoc 	O vers, befose this (Ut in th 

ptid. 	tfor th brefitj 
dLOr nit be taen -W, 	to 	 e 

	

ig1y d.rct that the r 	1en 	h11p rro 
a r1ona1 .bai cx a othing 	far 	actic1 

have 	 tlnuvjslv. SOxked for Qe thinj one y r in tie 
Te1co 	 td th s1 b bp 4thin siz ontho 

no 	tft thø cc 	Ls 	rtru1it1 o 	tivni bLz 
thz cia c th 	t1t 	iz trt o thc 	thd 
h orsxi 

 
cnat r,e iZrdt pctitLors xe diz 	of 

17, Thn 	11 he no arj as to costs on atint of tc 
fat tht the 	nt 	r'1 	not .no&cn t 	pe 

t th tic of cr14; tho'igh they ha1e fl11 a 
rcr iftevjt 

avi 	tmth A0.iri) 	 (KU 16 00 &th;h) , 

c: Delhi. 
1? 19O, 

' S 

S 	

S 

- 	 - 	 - 	 . ------ 	 -- 
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- 	 P.JL1 N0.1 

vemt of Inta - 

Die.t of 
£2I SeCtiOn . 

A N'RXU  E~Ma F, 

O •  269...iO/89.iS 	 n 	Ocihi 7.11.8 

• 	 lb 	 . 	 . 

The hie Gençal 13agers Teleconi circles 
• i 	 .TdT.I'. er !Jelhi/Bcirnbay, Matra Distt. Madraq/ 

Calcutta. 
Iads of all cthoz 	ini3trUve Urits. 

ubject:Csual lourcrs tcthit of rporary St atu 
:;u1atiat.ori) cne'e. 

• - 

	 tec'&Ieflt to the iscue of inrttucti:n regarciin 
113 10rit1In oi acUai l3Crct vlc3e thL offl: lotte:to. 

2(99/87- 324 it. 18.11.88, a Scbeme fn,.r ccnferrin tcTOrarJ 

tti3 C ccua1 1&Xicrs '4j 	e ct.ri t11' e loyed  md 
ho 'zflrod a c.ntinuoUs servtce of at lcat one ye- h as  

hc 	erovd by the Tlecccri uii.sion. DetUis 	tIk 
hne 

 
are fUtiSAEId in the jnnc1r. 

2. 	Irediateacti 	ay kindly b' ta 	to conf?r 
tt.oriry statuo on all eligible ca..t&. 	1:'urcr th 

xrnce iith. the above sche ts. 
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- - -. 	THE.CENTRAL ADMINISTRATI TRIBtAL 
.r. 	( 

\GUhTAHATI BENCH AT GMAHA.TI 

Al 

\ 

• 	 O.A. No. 24 of 1996 	 j 	9 

riAnhlDas 

-versus- 
a. 

V 	 Union of India & Ors. 

-AND- 

V 	
In the matter of : 

V 	 Written Statements filed by the Respondent 
V 	

Nos. 1,2,3 and 4. 

Written 5tatements : 

The humble Respondents submit their 
V 

 Written Statements as follows : 

1. 	That with regard to statemenmade in paragraphs 

1,2,3 and 4 of the application the respondents have no 

Comments. 	
V 

2 • 	That the respondents beg to state that having 

no impugned order annexed to the 0riginal Application 

as such the same is liable to be dismissed. 

3. 	That with regard to statement made in paragraph 

4.1 of the application the respondents beg to state they 

have no comments on them. 

Contd. . .P/2 
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That with regard to statement made in pargraph 

4.2 of the application the respondents bet to state that 

they have no information about the facts in this 

paragraph and as such they have no comments on them. 

That with regard to statement made in paragraph 

/ 

	 4.3 of the application the respondents beg to state 

that it is not correct that the applicant was pppointed 

and served in the department of telecommunication, 

Marigaon. Records do not reveal that the applicant was 

serving or woring as Office aeon as stated in the 

Certificate at Annexure A  issued by the Sub_Divisional 

ngineer, Deptt. of Telecommunication, Marigaon, Assam 

on 20.9.1995. It may be a fact that the applicant might 

have been engaged by the Marigaon Telecom Office if and 

when.work was available on 'No Work No Pay basis. 

That with regard to the statement made in 

paragraph 4.4. of the application, the respondents do 

not admit the contents, as such deny all the, claims of 

the applicant and submit that the respondents have never 

acted arbitrarily and with mala fide intention terminated 

the service of the applicant as alleged by the applicant. 

On enquiry from the local office of Marigaon it is seen 

that the applicant had refused to work in outdoor duties 

of telephone lines and also disagreed to leave Marigaon 

and declined to go on transfer in other station while 

he was asked to do so by the local authority. Under the 

said circumstances the service of the applicant was 

discontinued as the post was without sanction tzen for 

local office. Further, the statement of the applicant 

Contd....P/3 
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that the respondents acted with a mala fide intention 

to accommodate another person under the pressure of the 

Union is not correct. 

	

• 7. 	That with regard to the statement made in 

paragraphs 4.5 and 4.6 of the application the respondents 

beg to state that the same is not correct and hence 

denied. The respondent further begs to state that the 

applicant does not come under the purview of the Scheme 

prepared for regularisation of the casual workers and 

giving temporary status, ès per the scheme the, casual 

workers who have been engaged during the period between 

31.3.1985 and 22.1985 be regularised. In the instant 

case the applicant was engaged in the month of August, 

1994 so naturally his case not come for consideration for 

regularisatiOn and for temporary status does not arise. 

It may be mentioned in this connection that the decision 

cited by the applicant in this paragraph have given 

direction to prepare a scheme for regularisation of the 

casual workers and to give temporary staus. As per direction 

of the Apex Court the scheme has been prepared and as per 

the scheme the applicant's cannot be considered for 

regularisation and for giving temporary status. 

	

8. 	That with regard to the statement made in 

paragraphs 4.7 and 4.8 of the application the respondents 

admit a part of the statement that the Department has 

prepared a scheme for regularisation of casual labourers. 

The other part of the statement of the said paragraphs 

is not correct. The respondents submit that 

the applicant is not entitled to be absorbed in the 

Contd. .P/4 
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Department as per the scheme prepared by the Department 

on the basis of direction given by the Supreme Court, 

Further the respondents beg to state that they have not 

commited any illegality in disengaging the applicant 
neither 

as/he was not eligible for regularisation in service 

• 	 . 	nor eligible for getting, temporary staus under the scheme 

prepared by the Department. Further it is also not correct 

that the casual labourers entered into the service under 

the Department along with the applicant have become 

regularised in the Deptt amd as stated by the applicant. 

The respondents beg to submit the fact that the Annexure 

G to the O.A. of the applicant reveals that the panel 

list of casual labourers as prepared for regularisation 

is properly made and no cease of supersession or exclusion 

of name of casual labourer in the panel list has taken 

place. The name of the ,applicant does not come within the 

period from 31.3.1985 to 22.6.1988 as the applicant 

entered, into his service only kn August, 1984 as per his 

statement, therefore it is baseless to claim the respon-

dents have excluded his name arbitrarily. 

9. 	That with regard to the statement made in 

paragraph 4.9 of the application the respondents beg to 

state that the applicant has no right for consideration 

of his case for regularisation of his service and giving 

temporary status as the case of the applicant does not 

come under the purview of the scheme prepared by the 

department so his representation were not considered by 

the departmental authorities. 

Contd. ..P/5 
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That with regard to the statement made in 

paragraph 4.10, 4.11, and 4.12 of the application the 

respondents beg to state that as stated earlier the 

applicant has not been terminated but disengaged as he 

is the casual labourer as thecase of the applicant does 

not come under the scheme prepared by the department on 

the direction of the Apex Court and as such question of 

regularisation of his service and givtng temproary staus 

does not arise at all. It may also be stated that the 

discontinuation of the applicants engagement does not 

amounts to any illegality. 

That with regard to the statement made in 

paragraph 5 the respondents beg to state that none of 

the grounds in this paragraph from 5.1 to 5.7 is maintaibable. 

That with regard to the statement made in 

paragrap16 and 7 of the application the respondents 

have no comments. 

That with regard to the statement made in paragraph 

8 of the application the respondents beg to state that 

regarding relief sought for the application is not entitled 

to any of the reliefs and as.such the application is liable 

to be dismjssed. 

13. 	That with regard to statement made in paragrapns 

9,10,11, and 12 of the application the0t respondents beg 

to state that they have no comments on them. 

That the respondents beg to state that the 

application is devoid of merits and as such the same is 

liable to be dismissed. 

Contd ... P/6 
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VERIFICATION 

• 	
I. 	

j€_&p1' 	 ving as in the(IfS2 1  

office of the C.G.M.T, Assam Circle, Guwahati as authorised 

do hereby solemnly affirm and declare that the statement 

made above in this written statement are true my knowledge, 

• 	 belief and information. 

And I sign this verification on this the II 

day of 	1996. 


